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«o e e 0 ftospondcnt8<
Advocate: Shti singh for

official respon

fw Blr WR,S. R, afMSf. ,ffpr cHalmnM(^|^
R.pUcant seaka payaant of arrears m aelactlon

BPada salary f,oa s.9.71 to 30.6.79 etth payaaot
,»f Ihtarast «2A^p.a. „„ ^is,sd payaent.

His case Is that ha yas appointed aa Librarian
a.»t. Library. Rajaf,arh. oalhl

vide Office Order dated 19.11.S9 (»,nerure-A3).
S-.3e,»ntly he alona elth other Ooat. librarians
vvre sanctioned aelactlon arede e.e.f. s.9.71
"Ida order :»tad 30.5.79 («.nexcre.A4) . He states
that he yes paid hla nonthly salary r.on 3y,y,,979
to July,1981 in the selection grade pay scale and
retired on a^,eran„oatlon on 31.7.81 but ya„ „ot
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paid the arrears In the selection grade si
in Idee of a pending court case uhlch has since
been decided. He states that he represented
fur the aforesaid arrears on 10,4.96 («nnexore-AS),
and tbe Adainlatjatiue Officer(E-I») had sdidsad
to tepoty Otrector of Eduoation, Matt. South usat
to look into the applicant's dale, for settiaoent
aide letter dated 13.12.96 («nne«uro-s6).but
respond«,t No.2 «ho uas the Drawing 4 Disbursing
Officer, Q>»1. library, Najafgarh and was
posted there till his retirement, had not made
payroant of aforesaid arrears,

3. The officiei respondent have filed reply
in which they haw stated that applicant was
grantad selection g rade wide letter dated 30.5.79
though in siolation of Q. d. of Indie's letter
<lated 4,3.74X«nns«ure-Rl). it i, else stated that

after applicant's retirement hla sucoessor reportedthat books and other materials amounting to
91.50,149/= were fo„d short, since applicant's dues
-are cleared.byhthe am at the time of his retirement
without making recowrias of lb.50,149/= , applicant
-as adtedby respondents to gat the matter sorted
out with his successor but he remained silent for
a long tiao and In the year 1994 «

' ̂ filed a representation
(Annea„„.,y t,

aalection grade which was withheld as the matter
--a silsjudice in the Delhi High D.u.t.ltespondents
state that on 20.6.95. they issued an o.h, directing
a om, to ut. Library, Najafgsrh, Delhi to make

payment of arrears to the applicant {»,ne»re=,1)
snd a letter .pted 9.1.96 was addressed to
applicant seeking clarification

rogarding loss
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of books dupioQ his twioro further Potter
dated 11.9o97 was also addressed to hlo to
appear before the authorities for rodrassal of

his grieyances but he never turned up artd gevs

no reply* Respondents also state that OA is^

barred by llraltation and Is not aaintainable for

usnt of booaflde and is uithout jurisdiction*

4, I have heard applicant's ooi^sel Shri O.K.

Gt^ta and official respondapt's counsel 9iri Raj

Slnghi^

5. In so far as the g roieid of liaitation is

ooncamed» manifestly'applicant's cause of

action arose from respondents' own order dated

20.6*96 (Annexure-Aiy^ Thereafter h© sent

r^resentation to the respondontso andthiey

themselves aver that recently on 11*9*97.1*0*

after the OA was file they directed hira to

appear before them fbr.redrsssal of his grievances*

Hence they legally cannot take this plea of

limitation which is rejected*

6* In so far as the 9 rant of ssloction grade

scale being in violation of Qowt* of India's

letter dated 4*3.74 is concetnadj respondents

by their own Ofl dated 20.6,95, have issued

directions ftar release of selection g rado arrears

to applicant and nothing has be^ shown to o©

to establish that the aforesaid Ofl dated 20.8.95

has been recalled or rescinded*

7. Furtheiraora respondents' db no't deny that

applicant has already been paid selection grade
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scales for the period from 1979 till the'^

of his retireent in 196l«

8« As regards the shortage of books and

other materials amounting to ibo50p149/» ^ihich

allegedly relate to applicant's tenure as

Librarian9 respondents uould in the first

instance be required to fis re^onsibility for

this loss after holding an inquiry in accordance

with rules and instructions, in b^ich applicant

uould also be required to cooperate and it is

only thereafter that recoveries can bo ordered

to be made from those.found responsible for the

shortage, in accordance with lau to the extent

of their oun culpability in the mattero No

materials haws best shoun to me by the respondents

to establish that this has besn done and nor haw^
any rules or instructions been shouP to pqj to

suggest that applicant's selection grade arrears,

the release of v^ich has been ordered by

respondents thsmselues vddo their letter dated

20,6*95, can continue to be uithheldo because

of the alleged.shortage of books and materials

amounting to feo50,1 49/-, relating to his tenure

as Librarian, Najafgarh Library,

During hearing one ^ri Mangat Ram Shauna

also appearedo iHe had earlier filed PlA No, 646/98

seeking intervention in this 0 a» Notices on this

PI A seeking intervention had been ordered to bo

issued to applicant as uell as official respondents.

No final orders on his prayer for intervention

had been passed till the date of hearing, but

in the interest of justice, ho also was heard*

V  ̂
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His contsntion uas that applicant not batrrg a

School Librarian^ and being only an Institutional/

Librarian was not entitled to selection g r&doo'

After 9i\*ing thb rival contentions

careful consideration, this Oa is disposed of with a

direction to re^ondents to

^  (i) delink the question of shortage of

books and other natsrials amounting

to fbo50pl49/- relating to applicant's

tenure as Librarian, Najafgarh

Library fjcom the question of release

of his selection grade dues for the

period'5o9,71 to 30,6,79;

(ii) either release the aforesaid dues

for the period 5,9,71 to 30,6,79

with interest @l2^p,a, thereon

from 1,7,95 i^til the date of receipt

of a copy of this order, pursuant to

their own OR dated 20,6,95, or if thoy

conclude that the applicant is not
4, it - ' rules

sJltttled Under' ̂  and instructions to
selection grade for this periodj, pass

® details dp speaking and reasoned

®rder uithin the aforesaid period

stating precisely hou they have come

to this conclusion,

(iii^ It will be open to re^ondcnts to

^  recover the shortage of books and

other materials relating to the

applicant's tenure as Librarian,

W®J®^9arh Library in accordance

with law after aanducting e proper



^  eoquliy and fixing responsWllity on
all those at fault, including thoao
^o fail adLto take ap|jtop action

in this regard, at the tioo applicant
retired on superannuation on 3l<,7oBlo

11< The Oft is disposed of in tewa of para 10
abo Mo oost8»
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(  S« R<.ftOIGt ) ̂
VICE CHftlRnftW(ft)


